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The applicant has filed this contempt

S petition for disobedience of the order of the
Tribunal dated 1st July, 2005 in Oa No. 564/
2005 by the respondents. The respondents were
directed to consider and decide the represen-
tation of the mother of the applicant by
passingI a speaking, detailed and reasoned
order within three months.

The counsel for the respondents submitted
that the said directions were complied with
in as much as the case of the applicant is
under consideration and they have sent a
letter dated 14.9.2005 to the mother of the
applicant asking her son to appear before the
respondents and vide letter dated 3.3.2006

the respondents have iI&QUIf&Gi&g&QQi

informed the mother of the applicant that

the case of the applicant for appointment
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{has been considered.
J In view of this the counsel for the

| applicant wishes not to press this contempt

jpetition* Accordingly, the same is

'Idismissed.
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